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     O  R  D  E  R 

 

06.09.2019 -  It appears that the order has been reserved for more than five 

months.  No order has been passed by the Adjudicating Authority u/s 33 of the 

‘I&B’ Code.   However, as the matter is likely to be listed on 11th September, 

2019, we adjourn the matter to know the outcome of the said date as we expect 

that the final order will be passed u/s 33 of the ‘I&B’ Code on the application, 

by the next date. 

 Post the case for ‘Orders’ on 23rd September, 2019. 

[Justice S. J. Mukhopadhaya] 
Chairperson 

 
 

        [Justice A. I. S. Cheema]

    Member (Judicial) 
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       Member (Technical) 
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